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Per Lion' ble Mr VRa.niakrishnan, Vice (1iairnan: 

The applicants ten in number are holding the post of Senior Khalasis 

are aggrieved by the fact that their claim thr promotion as Fitter Grade-iII 

in the scale of Rs.950-I 500 in Carriag.e and Wagon Depot Hapa has not been 

considered while their juniors have been given such promotion. They also 

seek a ditection that their pay may he tied piothtina in piekience to the 

junior staff. In C.& W. Depot in Flapa. 

2. 	The respondents have denied the ailegaiton that itinior persons have 

be?ren promoted. The respondents have brought out that initially some 

promotion was 	ien to persons who were stated to the junior to the 

applicant and these orders were superseded and the juniors also 	were 

reverted to the scale of Rs.800-1 [So The' have referred in this connection 

to the order at Annexure R-!. Subsequent to this, some persons have again 

henpromoted As iegaids the contention that pci 'n 	ho coiiie from 

lc 	t 	i i ned 

dep-wse by tn 	tata- s. 	t;c 	pnm- - na c 	aei 	nat 
- 

uvi 	ise 

scm norj I 'vould he ree:a ti n snch a m1uation and they have also referred to 
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the jOifll decisioll taken in consn1taton \\lth  the I mon. H 	eer. no ul Jr 

to sitbstaiitiate the mafl cla1n51(beeti roduceU. 

After sonic discussion both counsel submit that applicants have 

submitted representation dated 27 4:9 that this has not been disposed off. 
1' 

Mr. Shevdc submitS that the reprsentation has in fact been received but as 

the niatter is pending before the Tribunal the same could not be disposed off 

Mr. Y.V.Shah requests that a direction maybe given to the respondents to 

dispose of such representations and that a personal hearing niav also be 

given to the applicants.. Mr. Shevde has no objection to this submission 

In the light of the statement of both the counsel Nve direct the 

respondents 10 dispose of the pending representation and also to treat the 

present O.A. as subsequent representation and take a decision on various 

points raised therein after giving an opportunity to the applicants to state 

their case in person. 

ilie restmidems shnl] cua n1unjc !e the dceisionin 1hi, reaard by 

means ui a spetaia order citing the various rules and instructions to 

substantiate their iand rearding the basis frr reckoning the seniorjt\ This 

I 	i 

I 



-4.- 

ii 	e dii 	u 	I 	 ijii ii 	 L L 	 Li 

order 

The O.A. is finally disposed of with the above directions with. 

no or.iers as to costs. 

Ra!wtkristrnan) 
\ 	- 
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